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LEGISLATIVE ASSEMBLY. 

Monday, 7th February, 19~7  

The Assembly met in the Ap'sembly Chamber of the Council House At 
El'even of the Clock, Mr. President in the Chair. 

MEMBERS SWORN: 

Sir George Frederick Paddison,. K.B.E., C.S.I., M.L.A. (Madras; 
Nominated· Official); and • 

Sir Darcy Lindsay, Kt., M.L.A. (Bengal: European). 

QUESTIONS AND ANSWERS. 

NATURALIZATION OF INDIANS IN THE UNITED STATES OF AMERICA. 

278. *lIr. Gaya Prasad Singh: (a) Is is a fact that Mr. Sakharam 
Ganesh Pandit of Bombay, now 110 practising Attorney and Counsellor of 
the Los Angeles Bar, California, has succeeded in obtaining a decision on 
or about the 1st November, 1926, from the United States Circuit Court 
of AppcR.ls at San Francisco, California., upholding his American citizen-
ShiP, which was granted to him by the Sliperior Court of San Barnardino, 
California, on the 7th May, 1914? 

(b) Is it a fact that the above decision reverses the Supreme Court 
decision of 19th February, 1928, which held, in the case of Bhagat Singh 
Thind, that the Indian people are not admissible as citizens of the. United 
States of America? 

Mr. 1:. D. Bowell: (a) ;Yes. 

(b) The decisions appear to be contrary, but whether one can be said 
to reverse the other Government are unable to say. 

Mr. Gaya Prasad Singh: Do Government propose to give any sort of 
help or facility .  .  .  . 

Kr. President: Order, order. The Honourable Member knows that 
the question whether Government was going to give any help to these 
people was part of the original question put by the Honourable Member. 
and was disallowed by the President, and the Honourable Member is not; 
entitled now to put it in the form of 110 supplementary question. 

SPEECH OF THE MAHARAH OF DENAII.ES REGARDING THE REFORMB. 

274. -Mr ••• E. Acharya: Is it a fact that the Maharaja of BenBres 
recently li r~  a speech before His F,:xceJlency the Viceroy and Govamor 

( 509 /lie 
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General adversely criticising the Reforms introdueed. in British India 
in 1919? In what language was the speech of the Maharaja written, 
and by whom was it delivered? 

Mr. E. B. Bowell: Tht! facts can be ascertained from the newspapers. 

IIr. II. :It. Acharya: Is it not a convention that we in British India do 
not ip.terfere in the affairs of Indian States? 

Mr. Pre81dent: Ordcr, order. The Honourable Member is guilty of t ~ 

same indiscretion as the last Member. The Honourable Member knows 
that that question was disallowed and he is now attempting to put it in the 
fonn of a supplementary qucstion. 

Mr. Ohaman Lall: May I ask the Honourable Member whether he has 
any objection to giving the gist of the answer to this question On the floor 
of this House? 

Mr. E. B. Bowell: it is not a question, Sir, of what I object to, but 
what is allowed by the rules. 

Mr. Oha.m.an Lall: May I ask the Honourable Member whether he is 
acting as the President of this Assembly or as·8 Member of this Assem-
bly'! 

Mr. 1:. B. ~ ll: As a very humble Member. Bir. 

Mr. Oha.m.an Lall: May I ask whether he is going to give us a ruling 88 
to what is allowed or not allowed or whether the ruling is to be given by 
the Chair. 

Mr. Pre81dent: What is the question? 

Mr. Ob&manLall: A question has been asked by Mr. AchBrya and in 
reply he is referred to the press. I say can the Honourable Member not 
give us an explanation on the floor of t.his House. I say further that if 
the question has been admittecJ, he must anSwer it oil the floor of this 
House. Has the Honourable Member anything to say? 

Kr. :I. B, Jlowell: Nothing whatever, Sir. 
Mr. Oh&J2J.&n LaU: Am J to take it that we are going to be prevented 

from getting replics to our questions by the Honourable Member merely 
llitt,ing tight in his Chair snd not replying? 

DRAFTING OF A NEW RAIJ,WAYS ACT, 

275. "'Sir Purshotamdas Thakurdas: (a) With reference to the recom-
IT'.cnllfltJon f)f tile Ruilway Commit,tee Report (Acworth) 1921, about the 
appointment of a. ~at  Tribunal, . are Government aware that in paragraph 
1[,7 t.ile snidCommittef' recommend that the Chainnnn of the B.at.et! ri~ 

bUJ1nl "·:.\ould not, be better employed at the outset than in an examination 
of the Aet in the light of modem developments, both of circumstances in 
IndiA. and of legislation in other countries, and preparing for the considera-
tion of tho competent authorities the draft of anew Railways Act"? 

... (b) Will Government be phlased to state what steps they propose·.1lo 
talm to have a new Railways Act drafted at an early date? 
Mr. A. A .. L. Parsons: (a) Yes. 
(b) I Government are awa.re tha.t in some directions the Act requires 

l'evision, various suggestion II.S to revision received from . time to·time from 
Local Governments and Administrations and others are under cODsidera-
tion and it is also proposed to take 'the advice of the Rates Advisory Com-
l itt~  on the subject. 
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Sir Purshotamdas Thakurdas: Do I understa.nd then that the Govem-
l1llent reject the recommenda.tion of the Acworth Committee that the Presi· 
dont of the Ha.tes Tribunal should be entrusted with that work? 

The Honourable Sir Oharles Innes: Not at all, Sir. We a.re proposing 
to take his advice on the whole subject . 

. Sir Purshotamdas Thakurdas: But the recommendation was that he 
should be asked to draft the revised Act, is it not? 

The Honourable Sir Oharles Innes! Qnite so, Sir, but tha.t comes at a. 
later stage. At present we are proposing to consult, him ahout vanous 
amendments to be made Rnd the procedure to be followed. The question 
of redrafting the new Act comes at 0. later stage. 

Sir Purshotamdas Thakurdas: May I know when the drafting' of t,he 
Dew Act is to be taken in hand? 

The Honourable Sir Oharles Innes: That, ,Sir, depends upon various 
·considerations, including t,he answer we get from the President. 

Sir Purshotamdas Thakurdas: When 'he Government decide to take up 
the drafting of the revised Act, will t.he President of the 'Rates Tribunal 
be asked to do that as per recommendation of the Acworth Committee? 

The Honourable Sir Oharles Innes: As I have said, Sir, that will come 
·on at an entirely later sta.ge. 
Mr. It. K. Shanmukham Ohetty:' Is it a. fact tha.t the Preilident of the 

Rates Tribunal is vegetating without any work tQ do? 

Sir Purshot&md&s ThaJrurdas: And from that sa.me point of view is 
.it not a fact that the Acworth Committee said that, whilst he is waiting 
for work, he might be employed on this work? . 

The Honourable Sir Oharles Innes: I believe tha.t was so, Sir. 
. . 

PROTEST AGAINSt' 'l'HE PROPOSED Is. 6]). RATIO. 

276. ·Sir Purshotamdas Thakurdaa: Will Government be pleased to 
state how many protests they have received till now from various com. 
mercial and public bod,ies in India, against their policy of maintaining the 
18. 6d. ratio? Will Govcmmcnt place ontha table a. list containing the 
names of suoh bodies with dates of their representations to Govemment ? 

The Honourable Sir BasU Blackett: The desired' information is laid 
on the table. 

Serinl 
No. 

Na.me8. Dates of 
' ull ~nti ll  

---~ .. ---.,..-------------t 
1 Indian Produce ASAocillt.ion, Calrl1ttll 

2 Indian Merchants Chamber, Bombay 

~ Burma. In!linn Chamber of Commerce, Rangoon 
4. Bomlvty ShTOfl'S' Alillocia.tion, HomMy. • 

5 Gum Mereha.nta AaaociatioD, B ~  
I 

• 12th A ~ At  ~2ti nnd 
21At .J anllarv, 1927. 

• 12th A ugn.t, '1916. 17th 
A ugU"t, 1Il2fj Bnd lith 
ct b~r, 1926 

14th Allgllst, ]926. 
• Il1th A ~ t, 1926 MId 
28th Spptember, 1026. 
17th Augn_t, 1926. .. 

A. 2 
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Serial 
No. Names. 

6 Indian Chamber of Commerce, Calcutta 

7 Millownerl' A.sociation, Ahmedabad. . 
8 Board of Marwari Chamber of Commerce, Bombay 
9 Grain Merchlnt. A.lociath,n, Bombay •  • 
10 Indian Chamber of Commerce, Tutioorin • 

[7TH FEB. 1927. 

Dates of 
Communioation. 

18th August, 1926 andl 

11 The Buyera and Shippers (''hamber, Karaohi . 
12 The Millownera Association, Bombay. •  .  • 
IS Bombay Cotton Merchant. and Mncaduma ASlociation, 

80th November, 1926. 
18th August, 11126. 
19th August, 1926. 
20th AnguHt, 1926. 
211t August, 1926. 
26th August, 1926. 
12th October, 1926. 
26th October, 1926. 

Bombay. 
1, Bombay Cotton Brokers' Allociation, Bombay •  . 
16 Southern India Skin-Hide Merohanb Alsociation, 

26th October, 1926. 
8th November, 1926. 

Madral. 
16 The Ea.t India Cotton Alsociatlotf, Limited, Bombay 
17 Madura-Ramnad Chamber of Commerce, Madura . 
18 Indian Currency I.eague, Rangoon 
19 Mining Federation, Jharia. '" 
20 Bihar and Orisla Chamber of Commeroe, Bankipore 
21 Gunny Trades Association, Calcutta. .  . 
22 Calcutta Rice Merchant. Asrociation, Calcutta 
23 Yarn Merchants of Calcutta, Calcutta. 
24r Jute Dealers Association, Calcutta 

24.th November, 1926. 
• Ilth December, 1926. 
8th Decembet, 1926. 
loth vectmber, 1926., 
14th December, 1926., 
20th January, 1927. 
22nd January, 1927. 
22nd January, 1927. 
28th J nnuary, 1927. 

Lieut.-Oolonel H. A. J. Gidney: Will Government kindly sta.te how 
many letters they have received favouring the lB. 6d. ratio? 

The Honourab\l Sir BasU Blackett: The Honourable Member will have 
to put down u question. I hllve not counted them. 

GRANT OF PERMISSION TO SJ. PnA'l'UI, CHANDRA GANGULY, A STATE 
PRISONER, TO SEE HIS SICK MOTHER. 

277. *:S:umar Ganganand Sinha: Is it a fact that the mother of 
Sj. Pmtul Chandra Ganguly, a Sta'\;e prisoner under Regulation III in the 
Triehinopoly jll.il, is in a precarious condition of health '1 Has any appli-
cation been received by Government to allow Mr. Ganguly to see his 
mother? If 80, how ha.s it. been disposed of and why? 

The Honourable Sir Alexander J/[uddiman: Mr, Pratul Chandra. 
Ganguly's mother is suffering from shock us a result of a motor accident, 
but ha.s now been pronounced hy her medical attendant, to be out. of 
danger, Mr. Ganguly' applied t.o the Government or Bengal for leave to 
Rec his mother. Enquiries were made into the state of her health, and 
in tiew of the report ~ c i , which has been communicated to 
Mr. Ganguly, the grant of leave was refused. 

AU,OWANCEB OF POLITICAL DETJl:NUB. 

278. *:S:umar Ganganand Slnha: Will the Government b~ pleased to 
state: 

~  the names of detcnus; 
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'(b) the amount of money spent on each of them separately and 
collectively up till now under sub-heads indicating the various 
classes of expenditure inourred on their aocount; and 

(0) the annual average per head of expenditure inourred for them? 

The Honourable Sir .Alex&Dder lIudd1m&n: I lay on the table a state-
ment giving suoh information 88 is available. 

Statement. 

'The names of persons detained under Regulation III are: 

Jadu Gopal Mukharji. 

Satish Chandra Bhattacharji. alicu Pakruhi. 
Bhupendra Kumar Dutta. 
,Jyotish Chandra Ghosh. 

Monaranjan Du Gupta. 

Bhupati Mazumdar. 

Amrita Lal Sarkar. 

'Rabindra N ath Sen Gupta. 
Kali Prasad Banerji. 

:.TiblloD, alC a~ i  

:&tilh ... CbMra ,GIJtJuoaurti . 
.Arun Cba'" iGMa. 
KiIlUlChaaMa.)fllkherji. 
"PW'nB Ohall4l... rna •. 
'Bepin Behlri G4mpli. 
Pratul Gangwli. 

'The following allowances have been l&Iletionedfor aU detenua: 

Diet ...tUOtDG"ou.--From R8. 1·6-0 to RI.8 8 day according to the place wbere the jail it 
.itU&ted. 

~ 
In lu6 RI. 1. per 

...tUolDane .. fO,. t , ~ a,.t,oZ.,. booi. alld .''''epap'''" eto.-In ~  up to RI. 16 

per 1II8D18m •. 

.. " jb' t'· , ..l/..l/. t (' In ludla R •. 190 per ,&Duum. 
-0I1 •• 0IOGIIOII. r c.o .. ,"g. ", .... " .. ". e 0.-t In Burma up to RI. 226 per anUlUDe 

:/f:llpetulittl,,., 0" ,.,l\glou, ob",,.vo"e., or ot",,, meltt,,., elt t", (/,et' ... ·' optiO". -RI. SO 
per annulD. 

Further allowances ha.e been granted in individual eases by way of provision for 
"their families. These vary with the familie8' circumstances. 

HEALTH OF POLITICAL DEl'ENUS. 

279. ·][umar Gug.Dand SiDha: Will Govermnent be pleased to 
:etate: ' 

(a) the names of detenus not in good health; 
(b) the ma.lady from whioh they are suffering; 

(0) the treatment they II.re undergoing; and 

(d) the prospects of their reoovery? 

If the ·answer is in the ati~  why? 

.. 

• 

; .. 
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The Honourable Sir Alexander Kuddim&D: With some exceptions the 
reports indica.te tha.t the general health of the persons confined under 
Regulation III of 1818 is good. Mr. Jiban .Lal Cha.tterji is suffering from 
tuberculosis: The medical officers recommended his transfer to a drier 
climate and this ha.s been carried out. Mr. Pratul Ganguli has been suffer-
ing from sneezing and headaches. He is under the treatment of the local 
medical officer and his case is receiving full attention. Mr. Arun Chandra. 
Guha has been suffering from boils. He has been under treatment and is 
now much better. Mr. Kiran Chandra. Mukherji is in indifferent health. 

I hQNe no detailed information regarding the heaUh of persons detained 
under the Bengal Criminal Law Amendment Act" 1925, which is adminis-
tered by the Government of Bengal. 

lIr ..... Rangaswami Iyengar: Will the Honourable Member obtain the 
information and give the House the benefit of it? 

The Honourable Sir Alexander KuddJman: No, Sir. I have explained 
the c!Onstitutional position. 

TAKING OF THE OATH OF OFFIOE BY BABU SATYENDRA. CHA.NDItA 
MITRA, M.L.A. 

280. -Kumar Ganganand Sinha: Will Government be pleased to 
state whether or not Babu Satyendra. Chandra Mitra, M.L.A., has b('en 
exempted from the obligation of taking the oath of allegia.nce to the Crown 'I 
If so, by whom and how? Will the Government be pleased to lay on the 
table the correspondence, if any, that has passed between the Government of 
India and the Government of Bengal regarding the matter prior or pQJ3terior 
to the letter addressed to the Honourable Member by the Government of 
Bengal refusing him permission to take the oath? If not, why'l Will. his seat 
be declared vacant on that ground 'I Will his seourity money be refunded 
to him 'I 

1Ir. L. Graham: 'l'he Legislative Assembly Electoral Rules do not per-
mit of the granting of any exemption from the obliga.tion of making the 
oath or affirmation of allegiance prescribed by rule 24 of those Rules. There 
has been no cOlTespondenoe between the Government of India a.nd the Gov-
ernment of Bengal on that subject. The Government of India are not in 
a position tosta.te what action will be taken by the Governor General under' 
rule 25 of those Rules, and until action is taken under that rule the question 
of the forfeiture or the ret,urn of the deposit money under rule 12 does notl 

. arise. 
With your permission, Sir, I should like, before concluding my answer 

to this question, to correct a mis-statemept contained in my a.nswer to> 
Mr. Gaya Prasad Singh on the 1st February. I then stated that no appli-
cation for permission to attend this House had been received by the Gov-
ernment of India from Mr. S. C. Mitra.. Tha.t statement, which was based 
on iliformation supplied to me by tne Department ooncerned, was, I regret 
to say, incorrect. A petition, praying that he may be permitted to attend 
the inaugural meeting of the newly elected Indian Legislative Asse.mbly 
and to be present at the Assembly meetings, W8B forwarded to the Gov-
ernment of India on the 5th November, 1926, by the Government of 
Burma, and, on the 24th November, 1926, was sent by the Government-
of India. to the Government of Bengal Jor disposa.l. 

e· 
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THE 48 Up SAHEBGUNGB LOOPLINE PASSENGER TRAIN. 

281. -Kumar GaDganaDd 8lDha: (a) Will Government be pleased to 
state why the 48 Up Sahebgunge Loopline Passenger train to  Dinapore has 
ceased to run from the 1st January, 1927? 

(b) Are Government aware of the inconveniences as to time and changes 
thereby caused to the travelling publio? 

RUN'lING OF CONVENIENT THROUGH TU.INS BETWEEN THE CAI'ITAr. OF 

BIHAR AND THB VARIOUS MUFASl!IL HEADQUAlI.l·ERS. 

282. ·Kumar Ganganand SiDha: Are the railway authorities taking any 
step to connect the capital of Bihar with convenient through trains from 
the various mufassil headquarters of the province? If not, why? 

lIr. A. A. L. Par8ODS: 1 propose, with your permission, Sir, to ans\ver 
questions Nos. 281 and 282 together. 

The Government have no information on the subject, but if alterations 
in the Time-Table aTC Tcqujred, this would appear to be a suitable matt.'r 
to be brought to the Agent 'f! notice by Members of the Local Advisory 
Committee. 

DEV ANAOARI SCRIPT ON SU,VER COINA. 

283. -Kumar GangaDaDd 81Dha: Is it not a fact that the Devanagari. 
script finds no place in the various silver coins issued by the Indian 
Currency Department? If so, will the Government be pleaHed to assign 
reasons for the same? Is the matter under the consideration of the Gov· 
ernment? 

The HODourable SJr Bun Blackett: The answer to the first part of the 
question is in the affirmative. 
The present practice of indicating the value of' the silver coins in 

Persian is an inheritance from the Moghul Emperors, and in retaining the 
Persian script the Government of India. merely (larry on the continuity of 
numismatic tradition. The question of indicating the value in the Deva· 
nagari script was considered by Government and they decided not to make 
any cha.nge owing to the difficulty of accommodating more inscriptions on 
the coin. 

Mr. Ohaman Lal1: Do I take it that the Government of India carry on 
their political traditions as well? . 

The ][oDourabl_ Sir Bull Blackett: The answer is in the negative. 

PUBI.ICATION OF INPOlUUTlON REI.ATING TO CAREERS IN GOVERNMENT 

SERVICE. 

284. -Kumar GlD,lDaDd S1Dha: Has the attention of rn ~t 
been drawn to the fact that much ignorance prevails in the country re-
garding the various Government institutions and openings in life and 
Government service for Indians? Is there any existing publication which 
gives the necessary informa'Mon? If so, will the Government name it? If 
not, are the Government thinking of bringing out one? If they are not 
thinking of ~  so, will the Govemment be pleased to state reasons for 
the same? • 
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The Honourable Sir Alexander Jludd1m&D: Government are not aware 
that there is any general ignorance regarding conditions of admission to 
Government service. It appears to them that if there is a rea.! demand 
for (my pl,lblication giving this infonnation, it might be left to private 
·enterprise to supply it. . 

GRIEVANCES O)' PASSESGKRS TO HAlDYANATHA. DHAM. 

285. ·Rum&r G&DI&D&Dd Sinha: (a) Are Government aware of the fact 
that Baidyanatha Dham besides being a health resort is a famous place 
<>f pilgrimage and Hindu pilgrims (sometimes over a lakh) of all ranks 
throng there every year? 

(b) Ar~ Government aware of the fact that all the persons intendinf! 
to visit the place of pilgrimage have to change tra.ins at J asidih Junction? 

(c) Is it not a fact that the mail trains do not stop at the junction and 
the number of express and passenger ~rain8 stopping there is very sm.all? 
(d) Is it not a fact that the passengers to and from Baidyanatha Dham 

have to sutler greatly for want of convenient trains and the change at 
Jasidih? 

(6) If the answers are in the affirmative will the Government be pleased 
to state why theg,rievance is not being Remedied? 

(I) Have Government seen the articles mentioned below: 

(i) The Amritaba.la1' Po.trika, Sunday. September 2Otb.1926. 
page 6 last column-East Indian Railway. Alteratiou tl> 
Trains, and 

(ii) The Forward, Thursday. September BOth. 1925. page 9. 2nd 
column-Obstinacy of East Indian Railway? 

If so. when and how did they treat them? 

Xr . .A • .A. L. Panou: (a) Yes. 
(b) Yes. 
(co) The mail trains do not stop at Jasidih Junction, but 5 Express md 

.., Passenger trains stop there. 

(d), (e) and (j). Government have not been able to obtain the cut· 
tings referred to nor are they aware that passengers to and from Baidyanatha 
Dham suffer greatly for want of convenient connections at J asidih but they 
have sent a copy of the question to the Agent, East Indian Railwa.y. with· 
in whose competence it, is to take any action that may be desirable and 
practicable. 

\ 

RAISING OF THE PLA.TFO'lM8 AT iJASIDIH JUNCTION • .. 
286. ·Kuma.r Ganganand SI.Dha: (a) Are Government aware of the fact 

that J asidib J uncti ~ has a very' low platfonn and that consequently 
passengers specially ladies and children are put to great hardships? If 80, 
what steps are being taken to raise it? If no step is being taken, why? 

(b) Did Sir Henry Wheeler's Government bring it to the notice of the 
),ailway authorities that the p8ssettgers were put to great hardships by 
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reason of the row platfonns at J asidih Junction? If so, when? Will the 
-Government be pleased to lay on the table the correspondence that passed 
between the two Governments in too\; ('onnection? What has been up 
till now done in this matter? 

Mr. A.  A. L. ParllOl18: (a) The provision of high level platfonns at 
stations is left to the discretion of Hailway Administrations, who provide 
them generally at places where the requirements of passenger traffic 
justify them. This is a, matter which might sllitably be brought. to the 
notice 'of the Agent, East Indian Railway, through his Local Advisory 
'Committee. 

(b) 'rhere has been no correspondence betwet'n the Government of India 
IloIld the .Government of Bihar and Orissa on the subject. 

INCLURTO)i OP BAIDYANATRA DRAM STATlUN IN THE MAIN LINE. 

287. ·Xumar Gaaganand Sinha: Is it a fact that the East Indian Rail· 
way authorities intend to include Baidyanatha Dham station in the main 
line by constructing a chord line from near Adjai Bridge? If so, when is the 
scheme likely to fructify and how far has the matter progJ'ei8ed \;Ul now? 

JIJ . ..A. A. L.PU8QQJ! The Ra.i.lway Board have received no proposal 
·of the kin<i from the East Indian Railway Administration. 

I:MPltOV.l!lHENT OF THB ST.\TION AT BAIDYANA.1'Hl DRAM. 

2S8.·Kumar GaqlD&lld S1Dha: Is it a fact that the East Indian Rail· 
'way authorities informed Mr. Jagannath Jhunjhunwala of Calcutta in 
December, 1925, tha.t they would have a. nice Btatiion a.t Baidyana.tha 
Dha.m with oJl BOrts of arrangements for the convenience of P88lengerB? If 
so, how far has the matter progressed and why has the station not beeD 
improved even after the lapse of a year? When, if at all, will the station 
;be built? 

111'. A .... L. P&1'IoDI: We a.re not aware what, if any, i.o.fonna.tion 
was given by the East Indian Railway authorities to the gf'..ntleman men-
tioned. 

Plans and estimates are under preparation for, the improvement of 
Baid:vanatha. Dham station and provision has been made for the worll 
-in the East Indian Railway Progra.mme. 

AJ.TElU.1'ION OF THE EAST bDIA.N ~l A  TIME-TABUS. 

289. ·Jtumar Ganganand Sinha: Has the attention of the Government 
been drawn to the letter by .. Vox Populi .. published in the t ir " a~  of 
Forward of Wednesday, September 8th, 1926, entitled" East Indian Rail· 
way Time Table grievanceR of the Public" and the editorial comment on it 
published on the same day? If BO, are the Govemment contemplating to 
alter the time-table to provide convenient train timings to the passengers 
·to Bai~a nat a Dham, Simultala, Jajha and other sanatoria beyond 
_Aslmsol'l If not, why? • .. 
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STOPPAGE 01' THE 7 Up EXPB.ESS AT JASIDIH\ 

290. -Kumar Ganganand BiDha: (a) Has the attention of Government, 
been drawn to the following letters to the press regarding the non-stoppage 
of 7 Up Express a.t J asidih ? 

Title Bnd Sender. Paper. Date. Page. 

_. --,_._---------_._------ '._---------
1. "An lCgl'egious a~r " from FO'N['ard 

Jagannath JhuD]hunwala. 
• Wednesday, 
September I, 1926 . 

2. "A Grievance" in local ne1\'. Ditto 
oolumn. 

S. 1. Grievances of Baidyanath Dham Amritahazar .Patri1ca 
a'l~n r  ," from K shitindra 
K. BOle. 

lJiHo 

Saturday. 
September 4, 1926 

4 ... E. 1. Railway Grievances of Forward 
'Paalltlr.gel'8" from Panohannn 

. I Sunday, I Septem bel' I), 1 !l26 
Ghoeal. 

11 

11 

(b) Will Government be pleaeed to state why the train is not timed 
to stop at the station? What steps, if any, are being ta.ken to remove the 
public discontent on account of the non-stoppage of the express train? If 
no step has been taken will the rn n~ be pleased to state reasons for 
the ~  

IIr. A.  A. L. Parsons: I propose, with your permission, Sir, to answer' 
questions Nos. 289 and 200 together. 

Govemrnent have seen most of the extracts referred to in 
these two questions. They are not a.ware why 7 Up Express is not tUned 
to stop at Jasidih Junction, but they have sent a copy of the questions 
to· the Agent, East Indian Railway. 

CONSTRUCTION OF A ~ I S TO s.un INDIANS IN TH'E HIGHER CT.ABS 
RAILWAY CARRIAGES. 

291. -Kumar Ganlanand Sinha: (a) Is it a. fact that the lavatories of 
higher class railway carriages are ma.d£'l in the European style only? 
(b) If not, will Government be pleased to state the number of carriages. 

. In different railways having their lavatories to suit Indian convenience? 

(c) If the answer to (a) is in the affinnative will Government be plea3ed 
to state reasons for the same? 
IIr. ~  A. L. Parlons: (a), (b) and (0). The figures asked for are not 

readily available but I would expla.in for the infonnation of the Honour-
able Member that for some time past experiments have been in progress, 
on several Indian Railways. The lines on which these experiments have 
proceeded have been to provide a certain number of coaches with: 

• (.1) two lavatories; or 

(2) with one lavatory having two types of commodes; or 
(3) with one lavatory having one commode adaptable to the cus-

toms of Indians and Europeans. 

Railways are consulting their Advisory Committees in the ~att r hut 
110 far no really satisfactory oolution of th"e pl'oblp,m has been arrived at. 
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Ta,U1W.U BETWEEN THE CITY OJ' DELHI AND NEW DELHI. 

292. *JIr. Gaya Pruad Singh: Will Government be pleased to say if 
they are willing to consider the proposal of running a tramway between 
the city of Delhi and Raisina? 

The Honourable Sir Bhupendra Bath Kitra: No such proposal has been 
received by Government but it will be given due consideration if made. 

lIr. H. G. Oocke: Will Government consider the desirability of run-
ning 0. tramway round the long circular corridor of this Council House? 

au t~r  . 

RAILWAY LINE FROM CUAKIA TO KARNOWI, ON THE BENGAl, AND NORTH 

WESTERN RAILWAY. 

293. *Kr. Gaya Prasad Singh: Will Government be pleased to state if 
a preliminary survey for a raiJwll.,Y line from Chakia to KarnowI  (Bengll! 
and North-Western Hailway), in Bihar. has been sanctioned; and if 1:10, 
by what time the line is likely to be taken in hand? 
Mr. A. A. L. Parsons: A preliminary sun'oy has recently been sanc-

tioned, The construction of the line will be considered on receipt of the 
survey report. 

DEl!'ECTS IN THE V\rORKING OF THE INDI\N WORItllEN'S COMI'I!:NS.\TION 

AOrr. 
294. *lIIr. E. O •• eogy: (a) Has the attention of Government been. 

drawn to a series of cases under the Indian Workmen's Compensation Act, 
in Calcutta., on. the lines of Amina. Khatun VB: A. C. Roy and Compa.ny 
CClaim Ca.se No. 81 of 1926), decided by Mr. Lethbridge, Commissioner, 
Workmen's Compensation, Bengal? 

(b) Do Government propose to undert·ake an IImendment of the Act, 80· 
S8 to bring within its s_cope accidents happening to men engaged in loading 
or unloading ships on to boats? . 

(c) Has any other defect been brought to light in the course of admi-
nistration of this Act? If so, of what character, and what action do 
Government prop08e to take to remedy the defect? 

The Honourable Sir Blhupendra lfath Mitra: (a) I have not seen the 
particular case cited by the Honourable Member. But, following the 
decision of the Commissioner for Workmen's Compensation, Bengal, in 
what was apparently Q similar ease the attention of Government was 
dra.wn to the fact that persons injured by loading and unloading ships 
in mid-stream Bre not entitled to compensation under the Workmen's 
Compensation Act. 

(b) Govornment propose to .achieve the SBme end by using the powers 
conferred upon them by sectIon 2(8) of the Workmen's Compensation 
Act, and the preliminary notification for this purpose, which is dated the 
18th November last, hus been published for criticism Rnd referred to the 
Local Governments concerned for their opinion. A copy of this nomfi· 
cation is being sent to the Honoura.ble Member. 

(0) Several suggestions for the improvement of the Act in matters .:.(. 
detail have been received by Government and the question of the SdVIII-
sbility of introducing an amending Bill will be considered during tht. 
~urr nt yeeJ. .. 

• • 

•• 
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H1NDU Rt-PRESHMENl' ROOMS ON STATE-)lA.NAGED RAlI,WAYB. 

295. *Kumar Ganganand Sinha: (a) Will Government be pleased to 
state the total number of Hindu refreBhment roomB on State-managed 
Hail way lineB ,indicating their location? 

(/I) Why haB no proviBion been made for them at every principal rail-
way Btation? 

JIr. A.  A. L. ParsoDl: (a) l'he infonnation required by the Honour-
able Member can be obtained from the publiBhed Time Tables of the rail-
~~  . 
(b) It iB the policy of railway adminiBtrationB to provide Buch refresh-

ment roomB where sufficient UBe iB likely to be mnde of them; and the 
Honourable Member will find in paragraph 98 of the Railway Board 'B 
Report for 1925-26 detailed infonnation of what has been done in the 
matter during that year on different Railways. He is probably awaTS 
that the Bubj-ect receiveB conBtant attention at Local Advisory Committee 
meetingB. 

PROVIBION OP HINDU RESTAURANT CARS OY MA.Il, AND OTHER IMPOR.T.\NT 

TRAINS. 

296. *J[umar Gang&D&Dd Sinha: (a) Will Government bepleaaed to 
Btate why no proviBion has been made to have orthodox Hindu restaurant 
·cars attached to the mail and other important trainB with short halts for 
the UBe of those who have religious and Bocial objection to taking European 
dishes? 

(b) Are not Government aware of the faot that the number of Blnclu 
pusengel'll of the clasB mentioned above is ve:ry la.rge and that they .suffer 
;great inconvenience for want of such a dining arrangement? 

JIr. A. A. L. P&r8ODI: (a) and (b). Several railwaYB have experimented 
with the proviBion of special reBtaurant cars for Indian passengerB who 
are not accustomed to food cooked in European fashion, but t.he reBultB 
of the experiment"6 so far do not suggeBt any widespread demand. For 
example, during 1925-26 the Indian dining car running on the MehBana-
Wadhwan Bection of the Bombay, Batoda and C ~trlll India Railway had 
to be diBcontinlJ,ed as it WaB not well patronised. 

THE DEOGBAR-DUMXA RAII.WAY • 

. 297. *J[umar Gan,aDaIld Slnh&: Will GOvernment be pleaBed to state 
when the Deogha.r-Dumka extenBion iB to materialiBe and in what stage the 
matter iB at preBent? 

Mr. A. A. L. P&l'IODl: At the end of last month we received a com-
munication from the Eastt Indian Railway AdminiBtration showing that 
they had Belected among others a line from Sainthia to BauBi paBsing 
~ r u  NIl'ya-Dumka with It. line to Baidyanatha Dham for surve'y during 
UJ'.J7-2S. That is all we know about the project at the moment. 

RENTS OF QUARTERS AND BUNGAJ.()WB IN NEW DEI,HI. 

298. *ltumar Ganganand Sinha: Will. Government be pleaBed to state 
the principle and procedure followed in the fixing of rent of thevario:us 
-quarters and bungalowB in New Delhi? 
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The Honourable Sir Bhupendl'a _ath IIltra: The rents in New Delhi 
are fixed BS follows: 

1. lJn the case of residences occupiejl by Government servants Qu 
the rate of 6 per cent. of the capital outla.y, subject to a limIt 
of 10 per cent. of emoluments, in accordanoe with the Lee 
Commission's recommendations. 

2. In the case of residences occupied by non-Government servants. 
at economic rates. Members of the Legislature who reserve 
quarters, for the whole Session are, however, given the conces-
sion of having their rents calculated under the provision of 
Fundamental Rule 45 (b) (ii). 

COMPLETION UF THE CONSTRUCTION OF THE ShCRE1'ARIAT A.ND THE COUNCIL 
HOUSE IN NEW DEI,HI. . 

200. -Eumar Gaug&ll&nd SiDha: Will Government be pleBSed to state 
when the construction of the Secretariat including compound buildings as. 
well as that of the Council House is expected to be completed? Why was it 
not completed before the opening ceremony took place 1 

The Honourable Sir Bhupendra _ath Mitra: So far as essential accom-
modation is concerned the Secretariat was completed before the offices 
moved in last October and the Council House was ready in time for 
thA opening ceremony. 

In the fonner case the completion of the architectural design will 
probably take another year. 'l'he Council House building will be com-
plete in 6 months as far as the original project envisaged its being carried. 

Lieut.-Oolonel H. A. J. Gidney: Will the Honourable Member consider 
the advisability of 8upplying maps of New Delhi for the Members of this 
House? 

fte Honourable Sir Bhupendra _ath Kitra: That question does not 
IU"ise out of the main question, Sir. 

JIr. A.. Rangaswami Iyengar: Is it for the Honourable Member to say 
that it does not arise? 

The Honourable Sir Bhup8ndra _ath Mltra: The Honourable Member 
is at perfect liberty to give a se,parate notice of that question, but I 
fubmit. that it cannot be treated as supplementary to the main question. 

EJ,ECTRIC BULBS IN QUARTERS AND BUNGALOWS IN NlI:w DXT,JU. 

soo. -Kumar Ganganand Sinha: (a) Will Government be pleased to 
expla.in what the Legislative Department means by "replacement of lamps" 
occurring in footnote (b) of enclosure No.1 of its Circular No. LXm, dated 
the 2nd December, 19261 • 

(b) Do the rents for bungalows and quarters mentioned in the enc.losure 
include electric bulbs also or are \.hey to be purchased by and remam th(} 
private property of tenants 1 

The HOQourable Sir Bhupendra _ath Kiwa: The quarters in question 
are fitted with, electric bulbs and should any bulbs require replacement 
the replacement will be effected' without any extra charge to the tenants . 

•• 
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DRAFT BEllAR. L_\ND REVENt:E· L.\w. 

301. -llr. X. S. Alley: (1) Will Government be pleased to state when the 
. draft BerarLand Revenue Law, 8.S amended by the Berar Legisla.tive 
Committee on the 1st of December, 1925, was submitted by the Local Gov-
ernment of the Central Provinces to the Governor General in Council for 
sanction? 

(2) (a) Will Government be pleased to state whether the Loca.l Govern-
ment of the Central Provinces submitted any note along with the aforesaid 
·draft Law? 

(b) If 80, will Government beplea.sed to publish the same and place on 
. the table the correspondence between the Government of India and the 
1.0cal Government that may have taken place in regard to this law after 1!lt 
December, 1925? 

(3) Will Goverllment be' pleased to explain why the aforesaid draft Law 
,has not been sanctioned and passed into an Act. by the Governor General 
in Council so long? 

Xr. E. B. How,ell: (1) On the 16th December, 1925. 
(2)  (a) The Honourable Member's referc>nce to a not,e is not, understood. 

Under rule 9 (1) clause 1 of the Berar Legislat.ion Rules, the Govemment 
'of the Central Provinces sent to the Government of India, ftlcng with 
'ot,her relevant l)apers, the draft of the proposed Law as passed by the 
Berar Legislative C itt ~, and a. letter reviewing the proposals. 

(b) The Government of India regret their inll.bility to comply with the 
~ n urabl b r'  request. ' 
(8) The Bill requires ca.reful consideration but evers endeavour will 

be made to expedite a decision. 

PAY OJI THE CT,ERICAL STAFF I", THE DlJlFERI:N'I' CIRCLES UNDER THE 

POATMAR'l'F.R GENERAl" PUNJAB. 

302 .• Sardar Gulab Singh: (a) What are the grades of pay of the 
clerical staff of the Postal Department in the different Circles under the 
Postmaster General, Punjab? , 
(b) In case of there being different grades in diffp,rent drc1es; wiilGov-

ernment be plealiledto state the reasons. for such differences? 
(0) Are Government aware that the above differences cause great dis-

contentment among the members of the clerical staff? 
(d) Do ~ nt pr('pose to make the grades of the clerical staff in 

. nIl the Punjab Circles similar? , .. ,  , 
'lIhe HODourable Sir B u~a' Hath Mitra: (a) The existing ~Cril  

I,f pa.y .sanctioned for the postal clerical staff in the Punjab and North 
W\!lst Frontier p'ostal Circle are as follows: 

(1) Drlhi, Lu.hoTO, R"wnlpindl atld Pl'Mh"WBr bead ~t oillrc 
(including t.heirto,,·u RUb-post, offices) ., ~" 45·· ri·--145 

(-» All t, ~l' lot c1n"R he:.d pIl!!t office enll tl1C 2nd cln ... hORn 
- po.t offiCI) nt Abbott-.b,d l ' n in~ their to,,'n IUb-pOllt 
ohl) . .  R •. 40 -40-46-8-

• 6~1  

(3) Other 2nd CIolfi hl"l(l ptJ"toiI\ceA, the\r town AtIi'b·tII)st oftIces 
, nnd .nb-pa;t offi!'e. not r.oveted by (1) and (2). • ~  35-36-4.0-8-

e4-4-120 
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(b) The differences are mainly due to differences in the cost of living 
.pr.evailing in the various 10calitiBs. 

(o).No. 

(d) No. 

FENCING OF ltAIT.WA Y LINES. 

803. ·Sarclar Gulab Singh: (a) Will Government be pleased to state 
·the reason for gene-rally discontinuing the fencing along the railway lines? 

(b) Have Government' considered the question as to whether this will 
not increase the number of accidents on such lines? 

IIr. A.  A. L. ParsoDs: (a) and (b). The practice is to provide fenoing 
round sta.tion ya.rds and near level crossings a.nd on sections, of line 
'1llnning through densely populated districts lit the discretion of a Railway 
~ ini tra ti n, and there is no intention of discontinuing this practICe. 

PROVISION OF Pt.ATIUlItMS AT 'l'HE .PRISCI1'AT. STATIONS ON THE SBASD.\RA 

SA~ 1,A LINE or ~ NORTH 'VI':STERN RAILWAY. 

304. ·Sardar Gulab Singh: (a) Are Government aware that the wan' 
'of platfonns at railway stations causes great inconveniences to the tra 1~ 

·ling public? 

(b) Do Government propose to provide platforms at the principal 
stations such flS Qilla Sheikhupllra, etc., on the Shahdara BangIa line of 
-the NorthWestem Railway? 

Jlr. A. A. L. Parsons: (a) and (b). Platforms are provided on all IQil-
way Bdiations, including those on the Sbahdara-Sanglll line of the North 
Western Railway. 

PROPOSED NEWRATI.WAY LINES BETWEeN LYALLPUR, JARANWA.Ll AND 

JHUMRA CUENlOT. 

305. ·Sa.rdar Clulab Singh: Have the plans of the proposed new railway 
Hnes between LyaUpur, Jaranwala, and Jhumra Cheniot finally been com-
pleted, and if so, are the copies available for inspection? 

Jlr. A. A. L. Parsons: The plans showing the prop6sed alignments of' 
the two railways mentioned by the Honourablp Member haveb'een com-
pleted, and are available for inspection in the offiCle of the Chief Enginper 
in charge of Construct,ion, North Western Railway. 

ADMrSSION OF CANDIOATES TO THR ROYAl. MIT.ITARY COr,I,EGR, ~ nIl 8 I  

308. ·Xr. B .... Sykes: Do the regulations for admission of IndiAn 
candidates to the Royal Military C611ege, Sandhurst, permit of the candida-
ture of persons who would not· be eligible for enlistment in the "egular 
torces of the IndilUl Army? . 

Jlr. G. II. Younl: Yes, Sir; while the· gener""l rule is t.hat cnn i n t ~  

for the Kinf:! 'sCommission are selected from the classes t,hat fumiRh 
tecruits jo the Army, individuals not belonging .to those· classes. (md, :n 
particular, members of the ed,!cated middle claslles. are also eligible for, 
,~ i88i n to 8andhurst. 

'" 
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ALIGNM.ENT OJ' THE KASHIPUR-KALAGARH RAILWAY. 

807. -.aulvi .ubammad Yakub: (a) Is it a fact that the new lurvey 
line of the Kashipur-Kalagarh branch, recently conducted by the ~bil
kund and Kumaon Railway passes through a difterent route from' that. 
which was surVeyed by the same Railway a few years ago? 
(b) Is it also a fact that the area which has been recently surveyed 

also contains several rich and valuable gardens and that the ownon of 
the gardens in partiCUlar and the people of the neighbourhood. in genera} 
will suffer heavily if tliese gardens are uprooted? 

(0) Is it aJ80 a fact that in case the former route is adopted the rail-
way station at J aspur will be located to the north of the town where 
stands the big market which is the trade centre of the locality and that 
on the other hand if the new route is adopted the station will have to be 
constructed to the south of the town at a distance from the market? 

(d) Are Government aware that there is a great deal of dissatisfaction-
amongst the people of the locality on account of the new route having, 
been selected for the railway line? 
(e) Are Government prepared to meet the wishes of the people of the 

locality and so divert the proposed line so ~ to connect the new survey line 
from Thakardawarah with the line of the old project near the village 
Narainpur? 
(f) Are Government also prepared to accede to the wishes of the people 

of Jaspur and construct the railway s'\;ation, in any case to the north of 
the town? 
Kr. A.. A. L. PanoDI: (a) '1'he reply is in the affirmative .. The original 

project contemplated a railway to run in a ~irl  stmight line from Kashl-
pur past Jaspur towards Afzalgarh. The inhabitants of Thakurdwara re-
presented, however, (hat the railway should be constructed to tap that 
town and the Committee convened by the Local Government which met 
at Agra, on 30th January, 1926, to consider the Kashipur-Kalagarh projeet 
nls'O recommended that the Thakurdwara route should be adopted. 

(b) It, is not known that the new alignment passes through more valu-
able gardens. On the contrary in the vicinity of Kushipur the original 
Illignment which ran to the north passed through valuable gardens 
whereas the new line passing to the south of Kashipur avoids them. 

, (c) The original site of Jaspur station was on, the north of the town; 
the site on the new alignment is immediately to the south thereof, a 
IDore suitable location as it best serves the larger cultivated area and 
numerous villages to the southward. 
(d), (e) and (f). The alignment has been laid out to be of the greatest 

;adva.ntage to transport in the locality and allow of the most economical 
construction. 

Sum CANDIDATES AT THE J,AST EX\MINATION OF THE STAFF 
SEL1IlCTION BOARD. 

SOB. *Sardar Gulab SlDgh: (a) How many Sikhs from outside applied 
to a.ppear at the Staff Selection Board's examination and how many of them 
were pennitted to sit therein for each grade? 
(b) To make up the deficiency in almost all grades in all the offices, are 

Government prepared to take as many Sikhs as will give them t.beir fuI) 
share in the Secretariat service from at ~ t the competitors? 
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The Honourable Sir A)eUDder lI'uddlm.lrD: (a) The number"of Sikhs 
other than Departmental candidates, who. applied to sit for the 6 in~ 

"Lion was 61. or these two, who did not comply with the regulatione, 
were .not pennitted to appear. Four absented themselves and one appli· 
cation Was withdrawn. 28 sat for the Upper Division, 24 for the .Lower 
Division and 29 for the Third Division. It will be seen that some candi· 
dates must have appeared for more than one Division. 

(b) The results of the recent examination ar& not yet published,. bllt 
when vacancies come to be fined, the orders which prescribe that the 
variOUB minority communities should be adequately represented, if candi· 
dates are available and adequately qualified, will be observed. 

CONSTaUCTJON OF A RAILWAY FR.OY BATALA VIA BUTARI AND PAtTI 
1'0 LAHORE. 

309. *Sardar Gulab SlDgh: (a) With reference to the answer to question 
No. 168, dated the 1st September, 1926, will the Government kindly state 
how far that survey has progressed and when it is likely to be finished? 

(b) Is it 0. fact that the people of that area represented to the Agent. 
Norlh-Western Railway, find the Hailway Board for the construction of a 
railway line immediately? 

(e) In view of the fact that a survey has been sanctioned a:re Govern· 
ment prepared to have the matter expedited? 

Jlr. A. A. L. Parsons: (a) The Gurdaspur.Butari project is being 
investigated and it is hoped that the results of those investigationliwill 
be known by the end of May next. The Butari·Patti-Lahore project 
will be surveyed in Maroh or April and the results will be known about 
July next. 

(b) RepreSientations have been received on the subject. 

(e) The construction of the lines will be considered as soon 88 the 
survey reports. are reoeived. 

EMPLOYMENT OF Snm CLERKS IN THE OFFICE OF THE ACCOUNTANT 
GENEltAT., RAIT,W AYS. 

310. ·Sardar Gulab Singh: Is it a fact that no Sikh is working in the 
office of the Accountan1t General. Railways, as G clerk? If 80, a.re rn~ 

ment prepared to order the recruitment of Sikhs in all future vacancies? 

The Honourable Sir Butl Blackett: The infonnation has been called 
for and will be supplied to the Honourable Member in due course. 

EMPI.OYMENT OF SIKHS IN TUft ARCHlEOJ,OGICAL DEPA.RTMENT. • 

. 311. ·Sardar Gulab ·SlDgh: (a). What is the totlll strength of the r l~ 
rial as well as Provincial service of .the AichlllologicaJ Department, and how' 
many of the appointmentsa.re ,held b~, ~~ P ~a l! n  Hiridus and ~~ ~ 

(b) How ~n n  . vQcaneies . t ~ . snd permanent) fell· "scant '.in 8aea. 
grade dUring t ~ a t  5 yefl.r8and' hbw maDi·O! them h.Ve 'gone to ~ 8  . 

t·, . .. 
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1'h. Honourable Ill. J. W. BbOre: (a) There is no Provincial Service in 
ilhe Archlllologicai Department. The total sanctioned permanent· strength 
'Of the Central Service is 28. Of the 21 appointments at present filleQ 
tbree appointments are held by Muhammadans and eleven by Hindus. 
'There are' no Sikhs. 

(b) Eleven vacancies (temporary and permanent) have occurred. No 
Sikhs were appointed to any of the seven, vacancies already filled up. 
Proposals for filling up ·four appointments are now under consideration. 

EMPLOYMENT OF SIKHS IK THE METEOROLOGICAL DEPARTMENT. 

812. -Sardar Gulab Singh: (a) Is it a fact that there is no Sikh epa-
ployed in the local as well as in the Imperial Service of the Meteorological 
Department? 

r(b) On what grounds have this community's rights been ignored in this 
service so fa.r and when are Government likely to appoint Sikhs in this De-
partment in each grade? 

'!'he Honourable Sir Bhupendra lfath Kitra: (a) The Honourable Mem. 
oer is preswnably referring to the Imperial Meteorological Service and 
tile SuboJ:dinate Service of Assistant Meteorologists. The answer to the 
first part of the question is in the aiEnnative. 

(b) The Government of India consider that for such a small and highly 
technical depa.rtment, It is ab8'Olutely essential in the public interest that 
men with the best technical qualifications available should be recruited 
irrespective of the community to which they belong. They have how-
~ r decided that where there are two or more applicants, whose quali-
fications taken all round are on a par, the claims of ·the candidate re-
presenting a minority community will prevail. 

P P I ~ OF THR ApPOINTMENTS OP DEl'UTY POSTMASTERS GENEllAL 

AND PERSONAl, AsnST.\NTS TO POSTMASTERS GENEUAL TO POSTH 

DIVISIONS IN THE DIFFBRENT POSTAL CIRCLES. 

313. -Mr. Jamnadu JI. Mehta: Will Government be pleased to state 
what is the proportion of the appointments of Deputy Postmasters General 
and Persona.! Assistants to Postmasters Genera.! to Posta.! Divisions in the 
different Postal Circl('s in India j and whether there is any standard to re-
gulate the number of such appointments? In case the proportion is not the 
9s.me in all the circles for want of a properstanda.rd, do Government pro-

~ to take steps to ensure equa.! treat,?ent for all the postal circles in the 
matter of such appointments? 

~  Honourable Sir Bhupandra Jrath JIltra: A. statement furnishing 
the desired information is laid on the table. There is no standard in the 
~  of 8. fixed nnul~  The proporti0!l r~ rr  to by the Honourable 
1("mber does not conMltute the sale cntenon. The staff of oftiCe.nl ~

..-ed in .,. Circl~ Office is ~ t r ~~  by cirelimatances wbnm. "'" n~ 

.. ual in ev,ery Cll'~l  The difference., beiJween· the pereentage.. shown 111 
t' • 



QUESTIONS AJro ANSWBBS. 

-the statement at'eaot BUOh at, in the view of Government,: necessitate 
Soction, 

Number of 
, .. .9.8 .. 
:: U 

• "Ok 1 ="" 
POItm8lter-

i~ J ~~ 
.General'. Circle. 

~ Remarb. 

ti~ 
j ~ j"'''; -~ 

-.. = = ... 
~i ~"' 

10 a a 
~ ~ 2! = 10 

~~ c ~ Il;'" i88 
1 2 8 , 6 6 7 • I --------

Eengal and Anam 8 " 7 26 26'92 

:BillAt' and OriSIla. , ... 8 S 9 38'88 

:Bombay 2 " 6 17 811'29 Controls the Forelgn Post 
arrangements ,,-lth Europe, 
America, etc, 

Burma . 2 2 10 20 'l'he question is umler condder-
atlon of appointing a De),uty 
PORtmBRter-OenerBl lilt 
Ofllce in which caRe the per-
centage in column 6 would 
be 80. 

-Central . 3 8 10 80 

.Madras . 2 8 6 18 27'77 

Punjab and North 2 3 6 IS 27'77 I 
Welt l''rontier. 

211'66 r United Provinces 1 8
1 

4 16 

-1--
28'461 Totall .- 10 - 26 i 811 .123 

. DUTY AUOWANCE OF PERSONAL ASSISTANTS TO POSTMASTERS 

Ij-ENERAL. 

-814. -Mr • .Jamnadas •• J[ehta: Is it a fact that the present duty allow-
ance of Rs. 100 per mensem for each Perianal Assistant to Postmasters 
General was sanctioned long ago when the sCllle of pay for such officers was 
Rs. 200-500 only and that although the seale of pay has been rllise<i to 
'Rs. 800-750 on economio grounds, the duty allowance has remained the 
same? If so, do Government propose to grant a corresponding incre..ae 
in the duty alluwance by raising it to Rs. 150 per mensem at least? • 
The Honourable Sir BhupeDdra lfath JI1tra: -The allowance to which 

the Honourable Member refers was sanctioned in 1904 simultaneously witli 
a revision of the graded pay of the officers in question which established 
a. range of pay for them of Rs. 200--600; and has remained unaffected 
"by .subsequent reviBicms of pay which now is fixed at Re. 8OQ-760on a 
be-Ie ale. • 
The reply to the second part of the question il in the negative., 

.t 
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I may add for the Honourable Member'siD1orm8ttion that it is Qot. 
the usuaJ policy of Government to enhance aJlowances of the kind in ques. 
tion in proportion to enhancements of pay. - -

A~ A  I C ~ ~S OF SUPERINTBNDENTS OF POST' 6": i i~ :---'--- '-

315. ·1Ir. Jamnadu II. Mehta: Is it a fact that the rate of annual in-
crements for Superintendents of Postl offices and ,1st class Postmasters bave 
always been the same and that whilE! the rate of incre:tnent for 1st class 
Postmasters has recently been raised to Rs. SO the Superintendents still' 
continue to draw an increment of Rs. 20 for the ftrst 15 years and Rs. 25 for 
the remaining six years? If so, do Government propose to raise the rate of 
annual increments for Superintendents also to Bs. SO so as to bring them, 
into a line with 1st class Postmasters? 

The Honourable Sir Bhupendra .ath Kltra: The facts are not Btl stated 
in the first part of the question. The answer to' the second part is in the 
affirmative. The answer to' the third part is in the negative. 

Kr. Jamnadas M. Mehta: 'What are the facts so far as the rate of incre. 
ments is concerned? If they are not as I have stated, what. then are' they?-

The Honourable Sir Bhupe.ndra Hath Mitra: The facts Brc that the-
rates have been different at various times. 

CREATI.:JN OF A SELBCTION GIt_\DE FOIt SCPERINTENDE'lTS OF PeST 

OFFICES. 

816. ·]lr. Jamnadl8 K. Mehta: Are Government aware that the' 
chances of promotion of Superintendents of Post Offices to the appoint-
ments of Deputy Postmasters General and Postmaster General are no longer 
the same as they were until a few years ago and that the-majority· of men 
who entered service 8S Superintendents will now have to retire as Superin-
tendents? If so, do Government propose to consider tlie desiraoility of 
creating a selection grade of Rs. 800--40-1,000 for Supermtendents so a9 to-
give those officers who begin service as Superintendents and retire as Super-
intendents for no fault of theirs, a chance to get the maximum pension Oll 
retirement? -

The Honourable Sir Bhupendra B'ath Kltra: r do not know what the-
Honourable Member precisely means by .• until a few yeaTS ago ". Bub 
the proportion of appointments of Depu'ty Postmasters-General and Post-
masters-General open to Superintendents of Post offices to appointmen,ts 
of the last named category is now actually somewhat higher than it was: 
ten years ago. Nor is it correct to say that the majority of men who· 
entered 6S Superintendertts will now have to retire as Superintendents. . 

The answer to the second part is in the negative. 

• UNSTARRED. QUESTIONS AND ANSWERS . 

CONSTRUCTION OF A ~ Jl  GAl:GE RAILWAY BIITWEEN BILABl'UR AND 
M .... NDLA. IN THE' CENTRAD PnOVIMlm3. 

7L Stth Jamnada.: (a) Will Government be pleased to sta.te thti· 
year in which the project of connecting' Bilaspur and. Mandla in the Oentral. 
Provinces by constructing a metre gaugi', railway line was first u,Dderli&keas 
by \he C:~ t l nt ! j 

~ ;1 



UNSTAltRED Ql,tESTIQNB AND ANSWERS. 529 

(b) Is it. 'a fact that since ih.e undertaking of the above project, earth>-
:work in cODliecliion with the samew88' completed from Bilaspur up to 
Mungeli, 0. distance of about 31 miles, nnd sites acquired for intervening 
,gtatioos between' the two places after giving oompensation, to owuers of 
thea land in question? 

(0) If the answer to (b) be in the affirmative, will Government "be 
,pleased to state the lJ'easons which led them not to complete the-construc-
tion of the said railway line so far and whether it is now intended to under-
-take oompletion of the same at an early date? ' 

(d) If the answer to (b) be in the negative, will the Government be 
pleased to state whether it is proposed to undertake the projeot afresh:? 

IIr. A.. A. L. P&r8ODI: (a.) and (b). The work was taken up as a ~Il in  

'relief work in 1900 and some earthwork was done, and compensation was 
paid to the owners of land', whioh was required. 

(0) and (d). The construction of the line was held in abeyance owing 
·to financial considerations. A reinvestigation of the Bilaspur-Kawarda 
'section has been sanctioned recently, and the question of its construction 
',will be taken up on receipt of the results. 

C l n~ IN NEW DUHI. 

72. Dr. B. 8. MooDje: (a) Has the attention of Government been 
·drawn to a piece 9t neWh doppearing in the Hindustan Time., Delhi, of 
:Friday, the 21st January, 1927, late Da'k Edition, .on it ... ~t' nt page under 
the heading of "Life in Raisina; Between Devil and Deep Sea; Centre 
,of Criminal Gang "1 

(b) If so, is it a fact that dacoities and murders have been very ue-
,quently happening'? 

(c) If so, what d@ IGovernment propose to do ,to eradicate the evil? 

The Honourable Sir Ale:underlludcUman: (a.) Government have seen 
the article. 

(b) No. 

FILLING UP OF DITCHES NEARRHLW.\Y EMBANKMENTS. 

78. Dr. B. S. J/[Of)IiJe: (a) Are (Government aware that ditches arising 
-on both sides of l'ailway 'lines out of pieces of earth being dug up for mak-
ing embarikments for railway lines, remain filled with stagna.ting putrefy-
ing water throughout t ~ greater period of the year as can be particularly 
mated in Bengal and thus 'become dangeIlous' breeding places, of malaria 
·sprea.ding throughout the surrounding 'country1 

(b) If so, ar ~ nt prepared to draw the attention of the Rail-
'way Board ,to this fact 80 'that 'the Board may arrange to get these ditches 
'filled up or properly drained aSIDay 'be 'found feasible? 

, IIr. A.  A. L.P&l'IIODI:Tlre digging of earth from bOlTOw-pits for-the 
'construction and maintenance of 'railway embankments is a necessity a~  

'there is no other mEithodby -which embankments can be economically 
made. In most parts of India these borrow-pits are dry for a much longer 
'Period than 'they are wet, but in the ~ t r-l  districts of Bengal it; 
'has to be a8mAted that they frequently -remain .full a~r ~ the Dest 
put of ..the year. There is no rellllon to 'believe however that they.fOrm 

'. 
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a more favourable breeding grouud. for Il108quitoes than the numeroua. pits,; 
IOd exoa;vations which are invariably found in oultivated,' and populated 
areas in BeRgal. . 

The subject of malaria prevention is receiving special "tt n~i n in the-
badly affected areas along the Eastern Bengal Railway by. the Me4icu.l 
Departmenll of that Railway in collaboration with the special anti·malariall 
work ·of the Local Governmen •. 

CON81RUCTION of A METRE GAUGE RAILWAY BETWEEN BILASPl'R .AND 

MANDL.! IN THE CENTll.Al. PROVINCEII. 

74. Dr. B. I. ][oonJe: (1) WHIt Govermnent bepleaaed to. lay on the-
table infonnation in connection with a railwa.y project of a metre gauge-
line from Bilaspur to MandlI' vii! Mungeli in the Central Provinoes? 

(2) Will the Government be pleased ~  state: 

(a) if the project has been given up Oll whether it is still in c nt~

plation; 

(b) if it be still incontemplBtion, why it is allowed to languish; and 
(c) if it is likely that it will be seriouF;ly taken in hand in the near-

future and, if so, when? 

Kr. A.  A. L. PIlIOD8: (1) and (2). The Honourable Member is referred 
to the reply given to Seth J amnadaB 's uDBtarred questioD No. 71 on the. 
same subject. 

FIRST AND SECOND CI.J.SR W.UTING ROOM AT RAFIOUNJ STATION ON 

THE ,EAST INDIAN RAILWAY. 

75. Xr. Siddhe8w* SLDha: Is there a fust and second c],a.ss ,waiting room 
at Rafigunj station on the M. G. section of the East Indian Railway? If 
ao, will the Government be pleased to state the number of 1st and 2nd 
class passengers booked to and from that sta.tion in the year 1926? 

C S ll C I ~ OF SHELTER FOlt P.ISSENGERS AT STATlONS ON THE" • 

M. G. SECTION OF THE EAST INDIAN RA1J.wA Y. 

76. Kr. S1ddheswar Sinha: (a) Will GOTcrnment be pleased tostata 
the names of stations on the M. G. section of the East Indian' Railway. 
that have no waiting shed for any class of passengers together with the-
nwnber of passengers booked to and from these stations in the year 1926 l' 

(b) Do Government realise thp necessity and propose to instruct the-
East Indian Railway Board to construct some kind of shelter for the pas-
Ifengers at these stations? . 

JIr. A.  A. L. Panona: I propose to answer· questions Nos. 75 nna 76'· 
together. The Government have continually pressed on Railway Adminig.. 
tratlons, including the East Indian Railway, in recent years the desirabili'ty 
of increa.sing amenities for third class passengers ana if the Honourable 
Member will refer to the Administration  Reports for the last 3 years he· 
will find much informat.ion on the progreslit made By the different. Railwaya 
in thisre.pect. But Government cannot undertake to decide on tha 
r ll! ti ~ wge1l.cy of such improvements &SJnIlf b. required.,,' They B~  
lean that to the Agent, .. 

• • 
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ISSUE OF TOIRD CU8S RETURN 'l'ICE:&TS TO GAY<\.. 

77. Xr. Slddhuwar SlDh&: (a.) Are Governmept aware that Gays is 
one of the most important places of pilgrimage of Hindus? 

(b) Are Govemment aware of t.he troubles of third class passengers at 
Gaya, during the Pitripak8h mela on account of shortness of third class 
:wa.l.ting room? 

(c) Do Govemment propose to instruct the Railway Board to issue 45. 
days' retum tickets to a~'a  . 

Mr. A.  A. L. PAlIODa: (a) Yes. 

(b) No. 
(c) Ordino.ry firs\. , second Bnd intermediate class return tiClkets are now' 

issued at It fares to Bnd from Gaya, and in fact all other stations on \.he 
East Indian Railway. Government ·do not propose to introduce third 
class retum tickets at reduced fares. 

RECRUITMENT OF SIKHS IN CERTAIN OFFICES. 

78. Sa.rda.r Gulab Singh: (n) With reference to the reply t,o question 
No. 165, dated the 1st September last, will Government be pleased to let 
this House know how many temporary and permanent vacancies of clerks 
and typists fell vacant in the following offices and how many of them have 
gone to Sikhs in each grade since that time?' 

(1) the office of the Auditor General, 
(2) the office of the Audit Officer, Indian Stores Department,. 

(3) the office of the Accountant General, Posts snd Telegraphs, 

(4) the office of the Director General, Posts and Telegraphs. 

(b) Will Govemment also be pleased to give the nationality, qualifications 
and the province to which the candidate who was a.ppointed in f'8cb 
vacancy, belonged? 

(c) Do Government intend to ,order the recruitment of Sikhs in these 
offices in all future vacancies in each  grade until their required number is 
attained? 

The HODourable Sir BalU Blackett: The informR.tion is being collected 
and will be supplied to the Honourable Member in due courSe. \ 

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 

RAILWAY BUDGET • . 
JIr. President: I have received the following Message from His Excel-

lency the Viceroy and Governor General: 

(The Message was received by the Assembly standing.) • 
.. For the 1 P~t of ,ub·nction (1) of uction 67.4. o.f the Government 01 India 

·'4ct and in pursuance 01 Rulu 48, 46 and 47 01 t ~ Indian Legilllative Rulu and of 
Standing Order 70. of the Oouncil. of State Sta~ in~ rtkr', I~ Edward. Fre.derici I 
Lindlel{, BaTon /rtJ1ln, hf.rtbll tlf11JOf"t tM lollo'll1l'ftv 'lor the 'P'"e.mtauon to tM 
Of1Uncilof &ate and to t/tt Legillati"e ""ellWi-r oj t e. ,totell1.ent 01 tAe "timGt.,1 
G1I'ftual npentlit1l1e and revenve of the GOf/emor G''fteTal 'in Oouncil in r .. ,.el 0/ 

• • 
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[Mr. President.] 
Railways and for the BulJa£quent Btages inreBpect ,t ~ l in the Oouncil of State and 
iiltkt Legislative Assembly, flUmely: ' 

Friday, February 18th 

Monday, February SlBt 

1'uesday, February 2Snd 

Wednesday, February S!rd 
1'huT8duy, Februflry S~t  

Friday, }' e bruaT1/ iJ6th 
Saturday, February '16th 

~  

Presentation in both Ohamber«. 

General diacu88ion in the 
Council oj State . 

.. .' G "neral di8cu8sion in the Legis-
lative .188embly. 

::: l Voting of demands jor grant« in ... 5 the Legi8lative Assembly. 

(Sd.) IRWIN, 
Viceroy ahd Governor General." 

APPOINTMENT OF MR. K. C. NEOGY TO THE PANEL OF 
CHAIRMEN. 

Mr. President: I have to inform Honourable Members that I have 
appointed Mr. K. C. Neogy on the Panel of Chairmen in pla.ee of Mr. S. 
Srinivasa Iyengar who has resigned. 

EXTENSION OF THE TIME FOR RECEIVING NOMINATIONS TO 
THE PANEL FOR THE STANDING COMMITTEE ON EMIGRA-
TION. 

llr. Pruldlllt: I have also to infonn the Honourable Members t ~t 

up to 12 Noon on Friday, the 4th February, only 8 nominations have been 
received for elec1iion to the panel for the Standing Committee on Emigra-
tion. As 16 Members are required for the panel in question, I extend 
the time for receiving further nomina.tions up to 12 Noon to-morrow, the 
8th February, 1927. The election, as already a.nnounced, will take place 
on the 9th of February. 

ELECTION OF MEMBERS FOR THE CENTRAL ADVISORY 
COUNCIL FOR RAILWAYS. 

Mr. President: The Assembly will now proceed to elec1i eight Members 
for the Centra.l Advisory Council for Railways. I may inform the Assembly 
that 17 nomina1iions were r c~i  originally, but three candidates, namely, 
~r  Abdul Latif Sahib Farookhi, Mr. Siddhesw8ol' Sinha and Mr. Rafi Ahmed 
Kidwai have since withdrawn their names and these names have been 
cut out from the ballo1i papers which will now be supplied to Honourable 
Members in the order in which I call them. 

(The ballot was then ~ak n  

STATEMENT REGARDING THE CURRENCY BILL. 

, fte BQQOUfable S1r A,lq&DcW u 4l~n (Home-Member) :S~ it  
yooz nni~i n, I desire to make a stateinent on 8; matter whicb I know 
11 of great miel'est to the House. . , .. ,. 



STATEMENT BGA.RDING THE OUBRENCY BILL. 

'The Governme1!l.t have given very oarefulconsideration to the question 
',of further procedure on the Currency Bill and have taken fully into account 
the views expressed by various speakers in the course of the debate on 
January the 25th. In order that their position in this matter may be 
. clear to the House, the Government desire to explain shortly the reasons 
'for the conclusion they have reached. 

As many Honourable Members are aware, the main features of tho 
Budget have to be settled by the Government by \;he middle of January 
'each year and it is only under considerable pre,Bsure that the preparation 
of the detailed estimates and Demands for' Grants can be completed in 
time for the introduction of the Budget on February the 28th. The deci-
. sion of the Assembly to postpone consideration of €he Currency Bill last 
August, therefore, made it impossible for the Budget of 1927-28 to bo 
prepared on the basis of any ratio other than 18. 6d. The effect on the 
Budget of a reduction of the ratio to Is. 4d. would, of course, be very 
considerable, but it does not, in any way, depend on the question whether 
the final decision regarding the ratio is taken before or after the introduc-
tion of the Budget. Clearly the effect must be the same in either case 
and, as stated by the Currency Oommission in paragraph 207 of their 
Report, the effect, though it is not decisive, cannot be ignored in consider-
'ing what the ratio should he. If the House is called upon to come to 
'a decision on the ratio before the Budget is introduced, the decision will 
·take place in the absence of facts and figures which are known to the 
'Government and are very material to the discussion and should obviously 
be weighed by the. House in coming to their conclusion but cannot be 
disclosed without a premature disclosure of the contents of the Budget. 
If, on the other hand, the Budget is opened before the disciussion takes 
place, the House will have full knowledge of the bearing upon the finances 
of the country of the decision they are called on to take and will be able 
-to come to their conclusions both on the Budget and on the ratio with R 
'full understanding of all the relevant facts. No more and no less didIiculty 
would be involved in re-adjusting the Budget figures and proposaJs to " 
le; 4d. ratio if a decision in favour of that ratio were taken after February 
the 28Ut than if it were taken earlier. 

In view of these considerations, the Government htl.Ve decided to put 
down the motion that the Currency Bill be taken into consideration on 
Monday, March the 7th. 

THE INDIAN SECURITIES (AMENDMENT) BILL. 

IIr. II. S. Ane,. (Berllr Representative): Bir, I move that the Select 
Committee to which the Bill to amend the Indian Securties Act, 1920, 
for oertain purposes, was referred, do consist of the following persons, 
namely, Sir Victor S&ssoon, Sir Walter Willson, Sir PU1'8botamdQs ThaJrur-
das, Mr. Vidya Sagar Pandya, Mr. K. C. Neogy, Mr. Jamnadas M. Mehta, 
Mr. S. Sri,nivasa Iyengar, Mr. T. Prakasam, Kumar Ganganand S\nha. 
Mr. Ghanshyam DasBirla, Seth Jamnadass. Dr. B. S. Moonje, and the 
Mover, with instructions to report not later than 1st March, 1927; and 
ihat the number of Members whose presenoe shall be necessary to consti-
tute a meeting of the Committee &ball be seven. I have not incl ~  
. the names of the Honourable the Law b~r And the Member in b~ 

tObf ~ ~ BilJ because ~  will b ~8 ~J  ,aqd i~ _ iA ~ 1  Il''iI~a r  ~ igplude 
. ell' Bames: • . , 

,S 
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'!'he Honourable Sir BuU Blackett (FinaDce Member): Sir, I desire! 
to move that the following be added to the names of the Members of the' 
Committee, Mr. Graham, Mr. Aravamudha Ayyangar, Dr. Hyder a.nd 
Sir Abdul QaiYum. 

JIr. Prealdent: The question is: 

"That the following. be added to the names of the members of the Select Com-
mittee jUHt prop,osed; Mr. Graham, Mr. Aravamudha Ayyangar, Dr. Hyder and Sil"" 
Abdul Qaiyum. ' 

The motion was adop\;ed. 

Mr. Prealdlnt: The question is: 

.. That the Select Committee to which the Bill to amend the Indian Securities Act. 
1920, for certain purposes, was referred, do consist of the following persona, namely;-
Sir Victor Bassoon, Bir Walter Willson, Bir Pnrshotamdas Thakurdas, Mr. Vidya 
Sagar Pandya,Mr. K. C. Neogy, Mr. Jamnadu M. Mehta, Mr. S. Srinivasa Iyengar, 
Mr. T. Prakas&ID, Kumar Ganganand Sinha, Mr. Ghanshyam nas Birla, Seth Jamna· 
dan, Dr. B. S. Moonje. Mr. L. Graham, Mr. V. K. A. Aravamudha Ayyangar, Dr. 
L. K. Hyder, Sir Abdul Qaiyum and the Mover. with instructions to report not later' 
than 1st March 1927; and that the number of persons whORe presence shall be necessary 
to oonatitute a. meeting of the Committee  shall be seven." 

The motion was adop\;ed. 

THE INSOLVENCY (AMENDMENT) BILL. 

The Honourable Sir Alexander Kudd1m&D (Home Member) ,: Sir, I beg 
to move for leave to introduce a Bill further to amend the Presidency 
Towns Jnsolvency Act, Hl09, and the Provincial Insolvency Act, 1920, 
for certllin purposes. 

The House may perhaps be reassured on this occasion when I tell them 
that t ~ is not A. b r uc~ of the Civil Justice Committee. The main 
proposal in this Bill was taken up at the instance of the Bomliay High 
Court.  They  addressed the Government of Bombay and the Government 
of Bombay nddressed us. The Honourable Judges suggested that the 
existing law of the }Jresidency Towns Insolvency Act, lOOi, should be 
amendod so as to provide tha.t the insolvent should not present a second 
or further applica'tion for adjudication after the annulment of the insol-
vency without the leave of the court. The Honourable Judges of the 
Bombay High Court have Rssigned as their reason for their proposal that: 
it W!l.S necessa.ry in order to check the increase in the number of such 
applieations which had been brought 'lio their notice in recent years. When' 
the Goyernment of India received that communication from the Bombay 
High Court through the Local Government, they consulted an other Local 
Governments and High Courts and in the resul\; there was a very large· 
bulk of opinion in favour of the proposed amendment. In the course of; 
circulation we had one or two minor suggestions, ODe of which Honourable· 
Members will find in clause 4 of the Bill. That was suggested to us by 
the Calcutta High Court who suggested ~ at we should make it clear that 
the previous proceedings might be proceedings under Act III of 1009 01'" 
under Act V of 1920. The only other provisions of the Bill are certaitl! 
provisions which assimilate the Provincial Insolvency Act with certainJ. 
amendments 'lihat have recently been made. Sil', I move. 
The-motion was adop'l;ed. 

~ 

fte Kaaourable air .Aleunder kucfdbDan: Sir,. t fntroduc6; the :eilh. 



THE INDIAN LIMITATION' (AMENDMENT) BILL. 

(AMENDMENT OF ARTICLE 182 OF SCHEDULE I.) , 

The Honourable Sir Alaauder lIuddlm&l1 (Home Member) : Sir, I_ 
move that the Bill further to amend the India.n Limitation Act, 1008, by 
amending Article 182 of Schedule r to that Act, be taken into considers--
tion. I do not propose to detain the House with a speech at this stage. 
r have fully explained the object of the Bill when I moved for leave to, 
introduce. Sir, I move. 

Mr. C. Duralswamy Alyaug&r (Madras oeded districts a.nd Chittoor: 
Non·MuhammadlUl Rural): Sir, this morning I made a fair and honest 
attempt to negotiate with the Honourable the Home Member for con-
senting to a Select Committee being appointed in order to cOll8ider the, 
full effect of Article 182 of the Indian Limitation Act, Having failed in 
that attempt I am constrained to oppose the further consideration of this 
Bill, a.nd that, Sir, for very good reasons .  . 

Mr. President: The Honourable Member is even now entitled to move' 
for a reference to Select Committee. 

Mr. C. Duralawamy AlY&Dg&r: Sir, I am opposing the consideration ofi 
the Bill. In introducing ,a twopenny-halfpenny measure like this before 
this  House the Honourable the Home Member is not doing justice either 
to this House or to the Civil Justice Committee. The Civil Justice Com-
mittee, better and more accurately known 8S the Laws Delays Committee, 
was the pet child of His Excellency Lord Heading. That Committee 
travelled all over India, examined many important witnesses, very emi-
nent Judges, very experienced practitioners and representatives of all.' 
classes of interests, and that inquiry includes the Honourable the Law 
Member of this very Government. Having made that elaborate inquiry 
the Committee has made this report. The report, Sir, I hold in my 
hand; the price of this book is Rs. 2,88,000; and yet, Sir, when a. serious, 
recommendation is made by the Civil Justice Committee on this very 
Article 182 in this precious book, 6 very precious book for the taxpayer, 
some officer in the Home Depprtment, Flomo blessed officer who is devil-
ling for the Home Member in these matters, overrides all this rt'C'ommenda-
tion, sits in judgment over the Civil Justice Committee and makes a" 

mockworship of that Committee by taking the tail end of their recom-
mendation and shaping a head out of the tail. 

The HonourAble Sir Alaa.nder )[uddima.n: May I ask the Hnnourable 
Member what the House did with the last recommendation of the Civil" 
Justice Committee? 

Kr.C. Dural8wamy Ai ~: Mr. Coeke recommended recirculation 
and we have recirculated it. Sir, among the law's delays, the lion's share 
is taken by the execution of decrees; and in 1872 Sir James Colville, deliver-
ing the judgment of the Privy Couneil in ,the Maharaja of Darbhanga's 
case, said that the difficulties of the litigant in India began when he had-
obta.ined a decree. What he said in 1872 is a. thousand times truer to-day 
than it was 55 years ,ago. Anq yet, Sir, when the Civil Justice Com--
mittee has taken that as a text and made a recommendation here,· the 
Honourable the Home Member does not want to respect it. Sir, at page· 
877 of that Report the Civil Justice Committee says: 

•• Many execution petitIOns are filed merely to satisfy the requirements of tbe I." 
, .of limitation JoCcording to which a decree haa to be kept alive by application 1vel'1-' 
tbr .. "...,.. In lIuch c&88l1 tbe ,decree-holder does not proeeed with the applicatioll &D4I" 
D8'\"e1' inteild64 to do IIC!:' • 

585 '  ) .. 
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[Mr .. C. Duraisw.amy Aiyangar.J 
And at page 402 of _ that Iteport the Civil ?usliice C ~ i~t  ak ~ a 

.. -spedfic recommendation with. reference to ArtUlle 182 ~c  IS the .subJect 
,of our consideration at present. At page 402 the CommIttee sa.ys. 

· "Section 48 has to be read with Al'tic1e 182 of t ~ Limitation Act. ~ i  ~ u~  
· ordinarily mean that the decree-holder can execute his decree at any tlmit lt~ n 
, those 12 years; hut under Article 182 he has to a.pply ~r  three ~ ~ to eat! ed 
'decree alive' otherwise though aeotion 48 allow8 12 yean IS ecree.w ecome. r:r 
b r 't t" This provi8ion has led to an enormOU8 number of frIvolous I1pphcatlOD8 
a~  lili~ a8 ~ ~tic  to which, we referred in the 'b nin~ of Chapter 29 ari 8wo118l;1 .by 
.reason of this requiremellt. Opinion is almost un al l~ 8 that thoru 0 requIrIng 
· a Iicatione to be' filed inside Ithe three ,yean' limlta.tlon should be l ~ and we 
r~r n  this. with a view to save, the time of -the c ~rt and of t.he parties. It ~, 
however been au ested that If th18 is done there ,:,,1l~ be 80m,e room for ~ra~  ~n 
regard ~ ex la t~ cr  .. We think that though thiS IS a poSSIble an r~ It 18 not 
for ~ at f.urpoee necessary to :retain the ,provision in question. Other relnedies can be 
prOVided. 

: Sir, after making this distinct recommendation the Civil J ustioe Com-
mittee considered some subsidil"'Y points and at the tail end of it they 
'unfortunately introduce the 'fatal sentence whioh has been taken advantage 
.of by the Honourable the Home Member. In the last sentence they 
.. say: 

.. If, however ,the Article is to continue" 

. On this expression " if, however," the whole of this Bill has been built 

IUp 

The ]lonourable Sir Alexander KuddlmlUl: Will the Honoura.ble Mem-
.ber read the 'TeSL' of ~tb  aentenae'! 

JIr. O. Duraiawamy .AiyaDgu: I will read it: 

.. If, however, the Article is to continue as it is and intermediate j?etitions are stilt 
,to be required, we think that the period of three years should begm not from the 
date. of. the last application but from the date of the last order or: ouch previoull 
/lpphcatlon, " 

.Opinion i~ at present practically unanimous on that latter point. Opinion 
was unaDlmous on the deletion of ArtiDle 182 and still if the Honourable 
t ~ .Homll Member, or the officer in the Home Department, or some 
. soliCitor or attorney drafting a Bill should prefer this over and above the 
main decision of the CommMee. they make this subsidiary recommends-
tion. My Honourable friend the Hc>me Member wants me to read it 
12 NOON. fully although he has printed only that portion of it in the 

Statement of Objects and ReaBOns. In the Statement of 
~ b ct  and Reasons 'the Honourable the Home Member commences with 
·the latter part of the recommendation and omits the main recommenda-
·tion of the Civil .JllRtice Committee. Sir, we are asked to give consent 
to a twopcnny-halfpenny mellSure like this. Sir, the Laws Delays Com-
mittee has been organized at a gre!'t cost in order to bring down delays 
'in the execution of applications, and t ~ Honourable the Home Member 
. is increasing the delay in the cxecution applications; he is increasing 
frivolous applications by compelling a decree-holder, ,who may be an 
~ n t respectable gentleman, to be a court-bird, to be always in the 
'court looking at these and other ·interlocutory applica.tions. Is that the 
purpoa& beret Sit? As a ~ti IJin  lawyer, Sir, the more th(\ merrier fqr , 
-me, but. 8ir, '1 feel that as a. speck in this august ",~ blll , of 1egiale.-
·"tors I should do my auty in on1er to lessen the troubles of Q decree-holder. 
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Now, section 4B of the Civil Procedure Code g.ives a. peJi9d. ot 12 ye6l'S. 
within which he can come at any time when there is a favourable oppor-
tunity for him to realise the fruits of his decree and.execute it; but, Sir, 
Article 182 recommended by the Honourable the Home·Member for· re-. 
juvenatiqn asks the decree-holder day after da.y to remain iII, court, put 
il) appliQation after applica.tion £01: the exec.utionofAhe decree, and incur. 
further costs over 1/000 above what. he !Jllay be able to realise as the ultimate 
fruits of his decree. Sir, are we to lend our. support to a measure like 
this? I submit, Sir, that we ought not to do it. 

,Sir, it may be asked if by the rejection of this Bill. altogether whether. 
we shall not be taking away the little benefit wIiich the Honourable the 
Home Member may confer upon the decree-holder by altering the time 
from which the limitation should run for a further appliolltion for the exe-
cution of the decree. Sir, what he offers to the decree.·holder is practically 
. nothing; it is really nothing. If the Honourable the Home Member will 
peruse the whole of article 182, he will himself find that he confers'; 
absolutely no benefit at all. He uses the 8xpression which sa.ys: 

.. If, however, it is decided to retain. Articla. 182.. in its present fc:>rm, the Committee 
reoommelld that it should be amended so as to provide that the period of three yean 
should begin not from the date of the· last application for execution, but from the date 
of the last order on lIuch & previous application." 

Now, Sir, what docs it matter to us whether he puts in his oxecution ti~ 

tion after the final order is passed or as Article 182 stands, from the date 
of any order when he takes a step' in aid of execution. Sir, no decree-
holder will be so foolish a.s to file an execution application in court and. 
after sleeping for 8 years come in again fora fresh execution. He must 
be an absconder from a. lunatic asylum if he does so. No court will permit 
him to do so. The cou,rt will press him either to withdraw the application. 
or reject it. What benefit does the amendment confer on such a decree-
bolder who· is necessarily bound to take some step in aid of the execution. 
of the decree now and then when he once files an ~ cut n application? 
Therefore, Sir, by dropping this Bill altogether we do not lose anything. 
If, on the other hand, the Honourable the Home Member makes up bis 
mind to lessen the number of exeeution.applications.,: to lessen the num-
ber of times that an applicant will have to come to court, to diminish the 
costs of execution which are ever increasing, and finally to limit and' 
lessen all these diffioulties of the decree-holder, then, Bir, he will be con-
ferring a real. benefit, otherwiSe" thare is aosolutely DO good of entertaining' 
a measure like this. 

Sir, two years after the Civil .Justice Committee laid its Report: on the 
ta.ble of the Honourable the Home Member, we have got thIS smaH' 
modicum of measure, When are we going to sce the end of the recom-
mendations of "the Civil Justice Committee? His Excellency Lord 
Reading gave us the Laws Delays Committee, and it is time for His 
Exoellency Lord IN;in to think of a IJegislation Delays Committee? Sir, 
I  . trust that the Honourable the Rome Member will not allow rot! to 
pursue my opposition to ~ i  measure, out will' ou.the t~ r hand consent 
to 'a Select Committee bemg fonned so as to put ngPt thiS one .  .  .  . 

Kr. Presic1eDt.: There is no motiOn before the House for a Select Como, 
mi£tee. • 

. :'~ ·' l'Jiu ..... a ,'~: I~- l r 6 n i n in  
.... 
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'tlr. 'PreIl4eDt.: You -should have moved for a reference to Select Com· 
,mittee . 

. Mr. \.0. DuraIn'&rQ.Y ~ a J : I have fiwshed my speech, Sir . 

. JIr. I .•. Dunnett (Home Department: Nominated Official): Sir, I 
.must begin by congratulating the Honourable and learned Member from 
lthe ceded districts of Madras on the eourse which he has taken. He has 
.. abandontld, I understand, his motion for a SeleCt C itt~ , and I also 
;, understand that he has abandoned, because he has anticipated in this 
· motion, his later mation .for' the deletion of the whole of Article 182, and 
.be has ta.ken the simple and straight-forward .course of opposing this Bill 
I.frODl the outset. Sir, ,it seems to me he does it on two grounds. First 
he. says that the deletion of Article 182 was the recommendation of tlie 
-Civil Justice CommiUee. No\'f, Sir, I think anyone who has dealt with 
;;this subject haa scanned with some interest and with some care what the 
Civil Justice Committee did say on this subject, and although the Honour-
· able Member did read to the House those parts of the Civil Justice Com-
· mittee'y lteport which seemed to be in his favour, I submit, Sir, that he 
did not give their 'final recommendations to the House nor did he give the 
gdS'\i of their recommenda.tions. I do not wish to read all that they said, 
'but I think the House will be sa.tisfied with two references. The Com-
mittee actually do SIlY: 

. "Our recommendation is that oJ:dinarily .the eJl:ecution of a simple money decree 
shall be barred lifter six years, but thllt the decree holder shall be entitled to apply 
. to the Court which has passed the decree." 

.And BO on. That is to Bay, they reduced the period of limitation running 
under section 48 in the case of money decrees 'only and in all other decrees 
they left the law as it stands. They did not propose to delete the provisions 
,of the law which impose II. limitation on applicat.ions for execution. They 
g'O on to say that if you do not do that, then do what we now propose to do 
in the Bill . 

Mr. O. Dura.iswaDlY AiY&Dlar: May I know, Sir; whether that sugges-
tion about the money decrees for six years is not by way of amendment 
to section 48 of the Civil Procedure Code and not to Article 182 of the 
Limitation Aot? 

Mr. 1. It. Dunnett: The point that I am trying to make first is that 
the Civil Justice Committee did not propose the deletion of Article 182, 
th:a.t is to say, they did not take the ground on which my Honourable 
friend and -learned Member opposes this motion. The short answer is 
this, 'rhe Civil Justice Committee with great care made .. n exhaustive 
table at the end of the Report containing their recommendatiolJ,s, and no-
where do they mention in their tabla the deletion of Article lBi,. ,'rho table 
is at page 618, and their proposal is the amendment of sectToo. ~ with a. 
".corresponding altera.tion in Article 182, and not the deletion of Article 182 
to be.r execution decrees after 6 years. The CivH Justice C ~itt , Sir, 
did not propose, in fact nowhere did they propose to delete Article 182. 

The second ground, Sir, on which be proposes to delete Article 182 
and says th90t this House should not consider this mild Bill, is that Article 
'1~ .and. the whole ~c ~ur  of requiring. the deorees to be kept alh"e by 
appllca.tlOn for eXecutlOn 1S bad. Well, Slr, it is a part of .tM law \thich, 
1108 far as loan. find, buhee!l a p6", offllVery l.w,.of IiabatiDn' for the 
lwt 7~ y.eara at leaatand looking at the form of the law. it i~  I imagine. 
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. designed, in the first plQ.Ce, to keep judgment debtors .aware of ~ cr  

;11.nd of the position in :which they stand. I think the .House will ~ t 
.agree to allow a judgment debtor, as my Honourable fnend by deleting 
.Article 182 would do, to sleep on his decree for say 11 years. To expect the 
Court, on an application 11 years after the decree, to adjucllcate not between 
the original parties to the decree hut their representatives who may have 
:no notice and to settle the questions which may havearlsen in the mean-
time concerning, for instance, satisfaction out of court, is to a.sk the court, 
atl.ar a long period, to deal with matters which are so obsoured by the 
dapse of time that a fair and just decision is R mat.ter of extremely high 
difficult.y. I think tbe House, Sir, will perhaps agr e that ~~  deletion 
, ~ Article 182, whereby we would turn our backs on a provIsIon of law 
which for many years, perhaps a century, has been regarded a.s essential, 
1s a very serious step to take and prima facie it would lead to great diffi-
culties in doing justice between judgment creditors and judgment debtors. 

Finally, Sir, !11y Honourable friend says that the BiH gives us nothing. 
Well, Sir, he p'raised the Civil Justice Committee in high terms where 
it suited him, but, when it comes to this recommendation, which also 
has the support of the 'Civil Justice Committee, he is silent. (Mr. a. 
Duraiswamy Aiyangar: "How far is their recommendation ?") Sir, it is a 
recommendation of the Committee. When the Civil Justice Committee 
supports and in fact originates this proposal, he is silent as regards the 
great authority which that recommendation carr,ies. 

For these reasons, Sir, I should like the House to proceed at once to 
the consideration of tbis small and useful-not to a first degree useful, but 
ocertainly useful-measure and to take it into consideration. 

][aulvi ][uhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Sir, to me this small Bill does not seem to be a very conten-
tious one, r admit that it does not confer any great advantage upon the 
decree holder, but then I am not prepared to agree with my Honourable 
friend over there that it may do any harm to the decree holder. In any 
ea.se, it will extend the time by a few months. However, I am not pre-
pared to agree with him that the consideration of the Bill should be 
rejected at this stage. But, in order to come to a. compromise or settle-
ment, I move that the BiB be referred to a Select Committee, and I hope 
that the Honourable t,he Home Member will also agree to the proposal. 
It will no,t take a ver'y long time, it is a very small BHI and in n~ or two 
da.Ys' sittings, after the meetings of the House are over, we could go through 
the Bill and I think it would he better if the Bill comes to this House with 
the \mnnimouB report of the Select Committee and be unanimously 
ooriied ,through. 

The BoIioU!&ble Sir Aleunder ][uddiman: ~ir, I should be very will-
ing, as I always am, to meet the House in this matter of a Select Com-
mittee, but reaBy the Bill is so perfectly clear and, if you aecepi:1 the 
principle of the Bill, there is nothing to refer to a Select Committee 
beyond this question of drafting. If the Honourable Member does not lik~ 
the drafting, he cou1d bring it up at the consideration stage. I ask the 
House to take the motion into consideration. . 

..,. PtuIdem! The original question was: 

.. That the Bill mrther to amead t.be Indian Limitatioa Act, 1008 for • oeriala 
I'urpote (Amendment of Article' 182 ot Schedule J), be tak .. into ~i " 
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[Mr. President.] 
Since which the following amendment has been moved: 

"That the Bill be referred to a Select Committee." 

The question I have to put is that that amendment be made. 

The motion was negatived. 

Kr. Prestdent: The question is: . 

.. That. the Bill urt ~r to amend the Indian Limitation Act, 1908, for a certain, 
purpose, be taken into consideration." 

The motion was adopted. 

JIr. Prestdent: The question is: 

.. That cla.use 2 do ~ta n  part of the Bill." 

Kr. O. Dur&18wamy Aiyangar: I move, Sir, • 

.. That for the words • final orders' the worda 'last order' be substituted." 

"Orders" will have a very dubious meaning, and of course it will be· 
a difficulty to find out from how many orders ':.hc limitation commenced. 
The pluraJ must therefore be singular. As to the word "final" being 
changed to . 'last". I have taken the phrase from the Statement of Objects. 
and Reasons and from the Civil Justice Committee's Bepor':.. But, if the 
Government persists in having "final" a.s a question of prestige, I have 
no objection. Anyhow, if the Honourable the Home Member finds no 
objection. he may change it into "last order". 

The Bonourable Kr. S. Jr.. Du (Law Member): Sir. the Government 
considered this matter and. as 8 matter of fact, although the Statement: 
j)£ Objects and Reasons speaks of "last order". the final order rea.lly gives· 
a definite order from which time can run. Now, take fl case where appli-
cation has been made for circulation; circulation orders have been a ~ 

/lnd then it has not been proceeded with. Which is the lust order? On 
the o%er hand, finaJ order gives you 1\ definite last order from which time· 
may run, and to Bvoid future confusion. the Government thought it better· 
to use the words "final order" instead of "last order". I think "final' 
order'· is better. 

Maulvl Muhammad Yakub: Ms.y I know, Sir. what is the use of having· 
t~  plural? Why do you use the word "orders"? 

The Honourable Sir Alexander Muddlman: I am quite prepared to take· 
the word "order" for the word "orders". If the Honourable Member will 
move It~ lt for the word "final orders" the word "finaJ r ~" b,lNbfltitut-
ed I will accept that amendment on behalf of Government. . '. 

Jtr. O. Dura1lwa.my AiJangar: I will allow that to be moved by : u~ 
Sir. 

Jlaulvt Jluhammad Yakub: Then, I move that amendment, Sir. 

Kr. Prellident: Amendment moved: 

.. That in clause 2 of the Bill. :for. 'he word.l • fi:tlal brtier. ' the -words ~ final order' 
be substituted." 
. \. . 
The ,lI)otion was adopted; 
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Mr. O. Dualsw&my Aiyanga.r: Sir. my next amendment is a very im· 
portant one: 

.. That to clause 6 of the said Artiole Ole following words shall be added, namely :-
'or the date of any final decree passed in a suit directing a refund of any amount 
realised by the decree·holder in execution of a decree.' .. 

Sir, I will mention to the Houee one practical H1ulltration which will 
show the necessity for this addition to clause 5 of Ar:f,icle 182. Supposing, 
. Sir, a decree holder executes his decree (Sir, I want the Honourable the 
Home Member and the Honourable the Law Member to at.tend to what 
I say) Bupposing, Sir. a decree holdar executes a decree and, in the course 
of the execution of the decree, he receives by way of rateable distribution 
under section 63 certain amounts to satisfy the decree. T.he decree is 
satisfied and the execution Ilpplicllt..ion is dismissed. Supposing, Sir, in 
the group of decree holders who have applied for rateable distribution under 
section 73 onc of the decree holders is decla.red not entitled to rateable 
distribution by the court and the person who is denied the rateable dis-
tribution files a. suit against those decree holders who have r c i ~ rate-
o.ble distribution without paying 8n~t in  to him, asking them to refund 
It proportion of the amount they have received on the ground that he 
waa a.lso entitled to rR.teable distribution but was wrongly disallowed by 
the court which distrilmted the money; then, Sir, you will find that the 
suit will go on for three or four years and then finally, if the eourt decides 
that the plaintiff decree holder who was disallowed distribution by tho 
i/igtrihuting court was really entitled to it, Bnd therefore the othf'r decrefl 
holders who received the amount must refund a proportionate portion 
of t l~ amount which they have received, the decree becomes unsatisfied 
pro tanto, and then if he comcs to the Court asking for a further exeCll-
tion of his decree, by that time his execution would have been barred 
under Article 18'2 and he is left without a remedy. This is n. case which 
actually occurred in our Court, which was taken up to the MndrBR High 
Court and my Honourable friend Mr. Srinivltsll. lyen,.;-nr and I had to deal 
with it at various Bt~  This difficulty would bo obviated if to clnusil 5: 
you add also the expression which I have used in the amendment "or the 
date of any final decreo pnssed in a suit directing a. refund of /lny amount 
realised bv the decree holder jn execution of a decree". In that case, the 
moment he is asked to disgorge B nortion of i,he amount which he has 
receive6 in execution of the decree passed in a regular Anit he will get 
a cause of action to revive his execution application and nRk for cX€,,cution 
of his own decree to the extent to which it became unsutisfi£,..d. In other 
J'espects, if such a. suit was not bl'OUJ:rht, then his decree would havo bt:'-
come SQ.tisfied completelv by the rateable distribution. I think you will 
he able to realise the real difficulty which the decree holders may ex-
perience and consent to this small addit,ion to chlUse 5 of Article 182 and 
T t.hink I have practically convinced Mr. Tonkinson already l ~ i  the 
House. (Mt Honourable Member: "The Houso must be convinced. ") 

The Honourable Mr. S. R. Das: Sir, I may say at once t.hat we 
accept the principle referred t,o. by t ~ Honourable Member. J think .thnt 
iR a case that should be proVIded for. But we havfl not ha.d sufficient 
time to oonsider the wording of the amendment. If the Honourahle 
Member wiH be sat,jsfied with this, we undertake to introduce fln flmend-
ment in the Council of State emhodying this principle, on the understa.nd-
ing that tqe Honoul'llble ~ b r withdraws this amendment. 

Mr. O. Dur&iswamy Alyanga.r:,I withdraw the amendment. 

J.. C 
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The amendment was, by leave of the Assembly, withdrawn. 

Clause 2 was added to the Bill. 
Clause 1 was added to the Hilt 
The Title and Preamble were added to the Bill. 

The BODourable Sir AlexaDder Muddlman: Sir, I move that the Bill 
1.>e l~  

1'ho motion was adopted. 

~ STEEL INDUSTHY (lllWTECTION) BILL. 

PRESENTATION OF THE HE PORT OF TUE SELECT COMMITTEE. 

The Honourable Sir Oharles IDDes (Member for Commerce and Rail-
wa.ys): Sir, I beg to present the Report of the Select Committee to which 
the Bill to provide for .. the continuance of the protection of the steel 
industry in British India WIlS referred. 

'l'he Assembly then adjourned till Eleven o£the Clock on Tuesday, 
the 8th February, 1927. 
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